
"'41 Written A,."..,.. SRAVANA 9, 1900 (SAKA) Written A""" .... 242 

IWeIp Es,minlnl' B04IM IInlb1.C 
C.-.at.., and DlpIomao 

216f:l. SHRI SURENDRA BIKRAM: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state; 

(8) whether there are foreign exa-
mining bodies in India who are exa-
minIng candidates and issuing them 
Certificates and Diplomas; 

(b) if so, which are these examin-
ing bodIes and whether their certi-
ficates and diplomas are recognised in 
Indiaj and 

(c) whether the Central Govern-
ment are giving any financial aid. to 
.such examining bodies? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAPCHANDRA CHUNDER): 
(a) to (c). Government have no in-
fonnation about any foreign examin-
ing bodies functioning in India and 
issuing certificates and diplomas. The 
question of recongnltion of such certi-
ficates and diplomas or sanctioning 
any financial assistance to such bodies 
does not, therefore, arise. 

However, certain foreign univer. 
sities Allow Indian nationals to appear 
in theIr examinations from an Indian 
Centre. Similarly. various professional 
bodies abroad allow Indian nationals 
to take their examinations in India. 
Admission Tests are also held by 
certain foreign institutions for admis-
sion of Indian students. In such cases, 
the question ot recognition of the 
qualiftcations is considered by Govern-
ment in appropriate cases, on merit, 
on receipt of specific requests from 
those who have obtained such quali-
fications. In no such case, any finan-
cial assistance is provided by the 
Government to these examinIng 
bodIes. 

_. over Of D.D.A. baDl CokIDT 
10 1II.C.IJ'. 

2160. SHRI SHRlDHAR RAO 
NATHOBAJ1 JAWADE: Will tbe 
Minister of WORKS AND HOUSING 
AND SUPPLY ANb REHABILIT A-
TION be pleased to state: 

(a) whether the Colonies contain-
ing MIG and LIG flats in Rajouri 
Garden Residential Scheme in G-8 
area, allotment of which was made 
in 1973 and 1974 respectively have 
not been handed over by DDA to the 
MUnicipal Corporation of Delhi so 
far~ 

(b) if so, what are the reason 
thereof; 

(c) whether the Municipal Corpora-
tion Delhi has been charging House 
tax etc. from MIG and IJG fiat 
owners in the Rajouri Garden, allot-
ment of which~ made in 1973 and 
1974 from the date at. their takinc: 
the possession of flats without the 
colonies having been handed over to 
the 1v.":unicipal Corporation by DDA 
so far; and 

(d) if so, the reason thereot? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (d). Information is 
being collected, and will be laid on 
the Table of the Sabha. 

Private MuJras in Delhi 

2161. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether it Is a fact that under 
the SuppressIon ot Immoral Trame 
in Women and Girls Act banning at 
prostitution is not uniform through-
out the country and in some cities it 
Is stiU allowed under l'Red Light 
Areas"; 




